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Justice Clock Inaugurated at the High Court of 

Karnataka 

 

 

The event was conducted on 6 

February 2021 at the Karnataka 

Kvejdjbm!Bdbefnz-!xifsf!uif!ǆKvtujdf!

DmpdlǇ!)jotubmmfe!jo!uif!qsfnjtft!pg!uif!

High Court of Karnataka) was 

jobvhvsbufe!cz!Ipoǃcmf!Kvtujdf!B/T/!

Bopanna (Judge, Supreme Court of 

India). This was done in the presence 

pg!Ipoǃcmf!Dijfg!Njojtufs!pg!uif!Tubuf!

of Karnataka, Shri B.S. Yediyurappa, 

Ipoǃcmf! Kvtujdf! Npibo! N/!

Shantanagoudar (Judge, Supreme 

Court of India) (who was joining 

through video conference) and 
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Ipoǃcmf! Kvtujdf! T/! Bcevm! Ob{ffs!

(Judge, Supreme Court of India).  

Uif!fwfou!xbt!qsftjefe!cz!Ipoǃcmf!

Justice Abhay Shreeniwas Oka (Chief 

Justice, High Court of Karnataka and 

Patron-in-Chief, Karnataka Judicial 

Academy, Karnataka State Legal 

Services Authority and Bangalore 

Mediation Centre). It was also 

buufoefe! cz! Ipoǃcmf! Efqvuz! Dijfg!

Njojtufs!boe!Ipoǃcmf!Njojtufs!gps!QXE!

for the State of Karnataka, Shri Govind 

N/!Lbskpm-!Ipoǃcmf!Njojtufs!gps!Ipnf-!

Law, Parliamentary Affairs and 

Legislation for the State of Karnataka, 

Shri Basavaraj S. Bommai, Shri M.B. 

Nargund (Additional Solicitor General, 

Government of India), Shri Prabhuling 

K. Navadgi (Advocate General, 

Government of Karnataka), Shri A.P. 

Ranganatha (President, Advocate 

Association Bengaluru) and Shri 

Srinivasa Babu L (Chairman, 

Karnataka State Bar Council)
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ǆJOUFHSBUJPO!PG!QPMJDF!JU!XJUI!DJT!UISPVHI!

JDKTǇ

At the same event, the Karnataka 

Tubuf! Kvejdjbszǃt! jojujbujwf! pg!

joufhsbujoh!uif!Qpmjdfǃt!JU!xjui!DJT!

using ICJS was jointly inaugurated by 

Ipoǃcmf! Efqvuz! Dijfg! Njojtufs! boe!

Ipoǃcmf! Njojtufs! gps! QXE! gps! uif!

State of Karnataka, Shri Govind M. 

Karjol and Honǃcmf!Njojtufs!gps!Ipnf-!

Law, Parliamentary Affairs and 

Legislation for the State of Karnataka, 

Shri Basavaraj S. Bommai.
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Justice Clock Web Version Launched by the Orissa High 

Court

 

 

In order to enable stakeholders to 

access essential e-Courts related 

jogpsnbujpo!ejtqmbzfe!jo!uif!Dpvsuǃt!

Justice Clock from the comfort of 

their homes and offices, the web 

wfstjpo!pg!tbje!ǆKvtujdf!DmpdlǇ!xbt!

launched on 10 February 2021. The 

ǆKvtujdf! DmpdlǇ! jt! b! mbshf! Ejtqmbz!

System showcasing e-Courts related 

information for the members of 

general public and Advocates, and its 

physical version is installed in the 

public road facing wall of the Orissa 

High Court.
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Scanning & Digitization of Case Records Ramped Up 

in the Orissa High Court  

The rate of scanning and 

digitization of Orissa High Court  

Dpvsuǃt! dbtf! sfdpset! xbt!

boosted by establishing three 

simultaneous Digitization Hubs 

in the High Court building and by 

enhancing the prime resources 

on a war footing. Nearly one lakh 

case records have been 

scanned in the Orissa High 

Court since January 2021, 

taking the total tally of scanned 

case records to approximately 

three lakhs. 
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e-Courts Project Progress by the Kohima Bench of the 

Gauhati High Court  

 

Out of eleven District Court 

Complexes in Nagaland, three District 

Court Complexes (namely Kohima, 

Dimapur and Peren) were brought 

online and their data replication was 

done daily in the NJDG portal. 

CIS training was conducted to the 

representative court staff from all the 

District Courts of Nagaland. 

Upgradation of CIS 3.1 to CIS 3.2 is 

done in seven District Court 

Complexes, and the upgradation in the 

remaining four District Court 

Complexes is in progress and will be 

completed latest by 20 March 2021.  

Uif!ǆKvtujdf!DmpdlǇ!DJT!ljptlt!xfsf!

used by the general public, while a full-

fledged VC room was also put for the 

general public. 
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Know the Best Practices of  High Court of Bombay & 

High Court of Chhattisgarh  

  

 

Bt!qbsu!pg!ǆLopx!uif!cftu!qsbdujtft!pg!

Ijhi! DpvsuǇ! tfsjft! up! ejttfnjobuf!

information about the e -initiatives and 

the best practises of the High Courts, 

this month in limelight are the  High 

Court of Bombay and  High Court of 

Chhattisgarh. 

High Court of Bombay:   Click the link to 

read the e-initiatives, and the best 

practices of the High Court of Bombay 

https://ecommitteesci.gov.in/division/h

igh-court-of-bombay/  

 

High Court of Chhatti sgarh:  Click the 

link to read the e-initiatives, and the best 

practises of Chhattisgarh High Court: 

https://ecommitteesci.gov.in/division/h

igh-court-of-chhattisgarh/

 

  

https://ecommitteesci.gov.in/division/high-court-of-bombay/
https://ecommitteesci.gov.in/division/high-court-of-bombay/
https://ecommitteesci.gov.in/division/high-court-of-chhattisgarh/
https://ecommitteesci.gov.in/division/high-court-of-chhattisgarh/
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QR Code-Based Digital Entry Pass System Introduced by 

the Delhi High Court 

Delhi High Court has recently introduced 

QR code-based digital Entry Pass 

system for entry into the court complex, 

which came into effect on 25 January 

2021. 
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The QR code-based digital entry passes 

are generated one day in advance, on the 

basis of listing of cases before the 

Ipoǃcmf! Cfodift! ipmejoh! qiztjdbm!

hearings. They are then sent to the 

concerned Advocates/Parties -in-person 

(who have got their mobile number(s) 

and/or  email IDs registered in the Case 

Information System of Delhi High Court) 

in a PDF format through SMSs and 

emails. The PDF file can then be 

epxompbefe! po! pofǃt!

Mobile/Laptop/Tablet/iPad from the 

SMS/email. The downloaded digital 

pass can then be presented to the 

security personnel at the Entry Gate(s) of 

the Delhi High Court, and also at the Exit 

Gate(s). 

 

The digital entry pass is valid for the day 

for which it is issued , and can be used 

only once that day. The security 

personnel deployed at Entry Gate(s)/Exit 

Gates(s) of Delhi High Court have been 

provided with QR code readers to get the 

details of the visiting Advocates/Parties -

in-person. The concerned 

Advocates/Parties -in-person also need 

to carry any original ID Proof (Bar 

Council/Bar Association 

Card/government ID) along with the 

digital entry pass at the time of entry into 

the Court Block(s). 

 

The concerned Advocates shall ensure 

that the digital entry pass is not misused 

by anyone, and that it is non-

transferrable. However, in case the 

concerned Advocate is not a position to 

attend the proceedings before the Court 

and wants any other advocate to 

represent her/him, then they shall issue 

necessary authorization in writing.  Such 

authorized Advocate shall be permitted 

entry only after due verification. Further, 

the written authorization are retained for 

record at the time of entr y.
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Court Room Set-Up for Hybrid Hearings at the Delhi High 

Court 

For the ease of conducting court 

qspdffejoht!jo!uif!ǆIzcsje!TztufnǇ-!

the Delhi High Court has introduced 

ofx!Dpvsu!sppn!tfu!vqt/!Gps!Ipoǃcmf!
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Single Benches, there will be three 

PCs in the Court room (PC1, PC2 and 

QD4*!bmpoh!xjui!pof!UW/!Uif!Ipoǃcmf!

Judge will use PC1, where all the 

Advocates/Litigants connected 

virtually (through the Cisco WebEx 

software hosted and organized by 

Court Master(s)) will be displayed. 

PC1 will also be connected to the TV, 

however audio will be muted on the 

TV. PC2 will be used by the Court 

Master and PC3 by the Advocates 

appearing in person in the court room, 

and both of them will also display all 

the Advocates/Litigants connected 

virtually. This will ensure that all 

Advocates/Litigants appearing 

virtually are audible and visible to the 

Ipoǃcmf!Kvehft-!Dpvsu!Nbtufs)t*!boe!

Advocates.  

Tjnjmbsmz-! gps! Ipoǃcmf! Ejwjtjpo!

Benches, there will be five PCs in the 

Court room (PC1, PC2, PC3, PC4 and 

PC5) along with one TV. Their set-up 

xjmm! cf! tjnjmbs! up! uibu! pg! Ipoǃcmf!

Single Benches, with PC1 and PC2 

cfjoh! vtfe! cz! uif! Ipoǃcmf! Kvehft!

(and being connected to the TV), PC3 

and PC4 being used by the Court 

Masters and PC5 being used by the 

Advocates appearing physically. 
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Web Page for Commercial Courts Launched by the 

Rajasthan High Court 

 

 

 

An exclusive web page, designed and 

hosted by Rajasthan High Court, for 

Commercial Courts of Rajasthan was 

made live from month of February 

2021 and is available at following 

URL: https://hcraj.nic.in/ commercial -

court/ .  

This web page displays live statistical 

data of all Commercial Courts and 

Commercial Appellate Divisions 

functional in Rajasthan. Links for e-

filing, e-Pay, Court Orders, Case 

status, Cause lists are also available 

on this web page, and a user can avail 

all e-services pertaining to 

commercial courts in a single page. 

Further, digitally signed PDF copies of 

Judgments/orders are also made 

available through the web page. 

https://hcraj.nic.in/commercial-court/
https://hcraj.nic.in/commercial-court/



















